MC(WP(C)No.323/2014
In WP(C)No.392/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

In view of the order passed today in WP(C)No.392/2014, this
misc. case also stands disposed of.

JUDGE

Lam



WP(C)N0.70/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

As prayed for by the learned counsel for the petitioner, list this
case on 18.05.2015.

JUDGE

8



WP(C)No.44/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

As prayed for by Mr. K Khan, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 171.06.2015.

JUDGE

Lam



WP(C)No.45/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

As prayed for by Mr. K Khan, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 171.06.2015.

JUDGE

Lam



WP(C)N0.46/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

As prayed for by Mr. K Khan, learned counsel for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 171.06.2015.

JUDGE

Lam



WP(C)No.109/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

Heard Mr. PT Sangma, learned counsel for the petitioner and
Mr. SM Suna, learned counsel for the respondents.

Issue Notice returnable within four weeks.

No formal notice needs be issued as the respondents have
entered their appearance through their learned counsel.

List this case on 11.06.2015.

JUDGE



WP(C)No.111/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

Heard Ms. S Bhattacharjee, learned counsel for the petitioner
and Mr. R Gurung, learned GA appearing for the State respondents.

Issue Notice returnable within four weeks.

No formal notice needs be issued as the respondents have
entered their appearance through their learned GA.

List this case on 11.06.2015.

JUDGE



WP(C)No.174/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

Hearing will continue on 28.05.2015.

JUDGE

Lam



WP(C)N0.245/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

As prayed for by the learned counsel for the petitioner, list this
case on 27.05.2015.

JUDGE

8



WP(C)No.252/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

As prayed for by the learned counsel for the respondents, list
this case on 27.05.2015.

JUDGE

8



WP(C)N0.276/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

Heard in part.
Hearing will continue on 20.05.2015.

JUDGE

8



WP(C)N0.375/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

Mr. S Dey, learned counsel for the respondents No.2, 3 & 4
submits at the Bar that the affidavit-in-opposition on behalf of the
respondents No.2, 3 & 4 is filing in the course of the day. He further
contended that copy of the affidavit-in-opposition on behalf of the
respondents No.2, 3 & 4 has already been furnished to the learned counsel
for the petitioner.

Learned counsel for the petitioner prays for two weeks’ time for
filing rejoinder affidavit to the affidavit-in-opposition filed by the respondents
No.2, 3 & 4.

Prayer is granted.

List this case on 27.05.2015.

JUDGE



WP(C)N0.379/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

As prayed for by the learned counsel for the petitioners, list this
case on 20.05.2015.

JUDGE

8



WP(C)N0.392/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

Learned counsel for the petitioner prays for allowing to
withdraw this writ petition with liberty to file a fresh writ petition, if so advised.

Mr. S Dey, learned counsel for the respondents have no
objection.

Accordingly, this writ petition is allowed to be withdrawn with
liberty to file a fresh writ petition, if so advised.

This writ petition stands disposed of on withdrawal with liberty
to file a fresh writ petition, if so advised.

JUDGE

Lam



WP(C)N0.394/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

Issue Rule.
Exchange of pleadings is complete.
List this case for final hearing on 04.06.2015.

JUDGE



WP(C)N0.407/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

13.05.2015

As prayed for by the learned counsel for the respondents, list
this case on 27.05.2015.

JUDGE

8



